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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH. 
NEW DELHI 

Raja Muzaffar Bhat 

In the matter of: 

Versus 

Union Territory of Jammu & Kashmir & others 

May it please your Lordships: 

respectfully submits as under: 

Q.A No. 1211/2024 

"...... Applicant 

..Respondents 

Action Taken Report in terms of order 
dated 29.07.2025 on behalf of 
respondent No. 1 & 2 through 
Geology & Mining Department. 

The answering respondent most 

1. That, the answering respondent holds this Honble Court of Law in high 
esteem and has highest respect and regard for the orders of this 
Hon'ble Court. 

2. That the above-titled Original Application is pending adjudication 
before this Hon'ble Tribunal in which the Hon'ble Tribunal vide order 
dated 29.07.2025 was pleased to pass the following directions: -

"The report of the sub-committee reveals the short-terms- permits 

are being issued for the mining purpose. The Learned Counsel for the 

State and also the Officer of the J&K PCC do not dispute that there is no 
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environmental clearance for carrying out the mining on the basis of 
these short-term permits. In this regard, the Judgment of the Hon'ble 
Supreme Court in the matter Noble M. Paikada versus Union of India 
(2024 SCC OnLine SC 369) and also the order of the Tribunal in the 
matter Raja Ram Singh v. State of U.P. & Ors. (0.A. No. 462/2023, NGT 
Principal Bench, April 24, 2024) are relevant. 

Lincrat fires 

6. Learned Counsel appearing for respondent nos.1& 2 submits that 
immediate action will be taken to stop the mining on the basis of such 
short-term permits and the extent of damage which has been suffered 
on account of mining on the basis of such short-term permits will be 
assessed. He submits that an action taken report will be filed within four 
weeks." 

3. That the Superintending Engineer, Hydraulic Circle Budgam, vide 
communication No. SHE/Bud/DB/2263-65 dated 15.07.2022, endorsed 
letter No. FSCDN/CS/2765-67 dated 07.07.2022 of the Executive 
Engineer, Flood Spill Channel Division, Narbal, wherein it was 
conveyed that officials of Flood Control Department, Geology & Mining, 
along with representative of M/s NKC Projects Pvt. Ltd., jointly 
inspected and identified a stretch of Nallah from downstream of Sail 
Bridge up to upstream of Beerwah Bridge for extraction of Nallah Bed 
Material for the Srinagar Ring Road Project. Subsequently, vide 
çommunications Nos. SHE/Bud/DB/5515-19 dated 18.10.2022 and 

a $EH/Bud/DB/5622-26 dated 21.10.2022, approval was granted for 
extraction of 15,000 MT of GSB/Nallah muck by M/s NKC Projects Pyt. 
Ltd. Copies of the said communications are collectively annexed 
herewith as Annexure-I. 

4. That thereafter, a meeting of the District Level Single Window 
Committee (re-constituted vide Government Order No. 1145-JK(GAD) 
of 2021 dated 28.10.2021) was convened by the Deputy 
Commissioner, Budgam on 02.11.2022. The Committee, inter alia, 
resolved as under: 

a) M/s NKC Projects Pvt. Ltd. along with Geology & Mining 
Department to jointly survey and identify viable mining sites due to 
scarcity of material at the project site. 
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b) Waiver of consideration cost for dredging of GSB material from 
Sukhnag Nallah, subject to vetting by Irrigation Departrment, Narbal 
Division. 

c) Approval for lifting of 2,00,000 MT of boulders from Sukhnag Nallah 
by the Superintending Engineer, Irrigation & Flood Control, 
Budgam. 

Seology & Mining 

) Any communication/order issued by the Chairman of the 
Committee to be treated as NOC by all Concerned. 

A Copy of the said minutes of the meeting dated 02.11.2022 is 
annexed herewith as Annexure-II 

5. That subsequently, the, Superintending Engineer, Hydraulic Circle 
Budgam, vide communicátion No. SE(Hyd)Bud/2022-23/5971-75 dated 
12.11.2022 addressed to Deputy Commissioner, Budgam, with copy to 
District Mineral Officer, Budgam, recommended extraction of 2,00,000 
MT from Sukhnag Nallah, which was endorsed by Deputy 
Commissioner, Budgam vide No. DCB/PS-Misc/22/1433-35 dated 
12.11.2022. Copies of the said communications are collectively 
annexed herewith as Annexure-III. 

6. That the Executive Engineer, Flood Spill Channel Division, Narbal, 
again vide communication No. FSCDN/CS/8602-05 dated 11.03.2024, 
intimated that 5,00,000 MT of material was available at downstream 
and upstream of Kangripora Bridge from Sukhnag Nallah, as reflected 

the authenticated geo-coordinated site plan. The said 
communication was endorsed by Assistant Commissioner Revenue, 
Budgan, to District Mineral Officer, Budgam, vide No. DCB/SQ/2023 
24/5619-21 dated 12.03.2024. Copies of the said communications are 
collectively annexed herewith as Annexure-TV. 

7. That based on identification of sites by Flood Control Division, Narbal, 
and considering the emergent nature of Srinagar Semi-Ring Road 
Project, District Mineral Office, Budgam, issued 99 Disposal Permits in 
favour of M/s NKC Projects Pvt. Ltd. and M/s Rajender Infrastructure 
(executing agencies of NHAI for Phase-I & II respectively) for a 
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cumulative quantity of 4,94,194 MT between 01.08.2022 and 

24.10.2024. It is submitted that these were Disposal Permits issued 

under proviso (iii) of Rule 56 of the J&K Minor Mineral Concession, 

Storage, Transportation of Minerals and Prevention of Ilegal Mining 

Rules, 2016, which are exempt from Environmental Clearance as per 

MoEF&CC Notification S.O.1224(E) dated 28.03.2020 (Appendix-IX, 

Item 7). 

Additionally, 86 Disposal Permits were issued in faVour of 

executing agencies such as R&B, PMGSY, JKPCC etc., for 1,39,778 

MT between 2020 and October 2024. 

8. That in compliance to the Hon'ble Tribunal order dated 29.07.2025, it 

is submitted that the last disposal permits for lifting of RBM from 

Sukhnag Nallah were issued in favour of Executive Engineer, R&B 

Division Budgam on 22.10.2024 with a validity of 14 days with effect 

from 23.10.2024 to 05.11.2024 and M/s NKC Projects Private Ltd. on 

24.10.2024 with a validity of 20 days w.e.f 24.10.2024 to 12.11.2024. 

Both the disposal permits were held in abeyance by the District Mineral 

Officer, Budgam vide order no. DMO/Bud/DGM/F-21/2913-21 dated 

29.10.2024 and extraction of minerals from Sukhnag Nallah on the 

basis of these disposal permits was stopped abruptly. A copy of the 
said order 29.10.2024 is enclosed here with as Annexure-V. 

9. That it is respectfully submitted that at present, no mining is being 

carried out on the basis of Short-Term Permits and no fresh Disposal 

Permits have been issued. Further, all mining activities in Sukhnag 

Nallah stand stopped. 

10. That it is apt to mention herein that the District Mineral Officer, 
Budgam has also taken stringent action against illegal mining under 

law. From January 2024 to August 2025, 215 vehicles have been 

seized, penalties amounting to Rs. 29.36 lakhs realized, and 26 FIRS 
lodged against habitual offenders. Surprise inspections and raids are 
being conducted regularly to check illegal mining. 

Soolgy & ising 
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11. That,in further compliance with the directions of the Hon'ble Tribunal 
Dated: 29.07.2025, the Deputy Commissioner, Budgam (Respondent 
No. 2), vide Order No. DCB/ARA/CC/2025/1572-78 dated 27.08.2025, 
has constituted a Committee to assess the damages caused due to 
Mining in Sukhnag Nallah. The said Committee is presently carrying 
out the assessment, and its report shall be filed immediately upon 
completion. A copy of the saíd order 27.08.2025 is enclosed here with 
as Annexure-VI, 

12. An affidavit in support of the Action Taken Report, duly sworn is 
annexed herewith. 

In the premises of: 

It is, therefore, most respectfully prayed that keeping in view 
the submissions made herein in above and those to be urged at the 
time of hearing, the Hon'ble Tribunal may very kindly be pleased to 
accept the Action Taken Report and dismiss the instant original 
application. 

Place: Budgam 
Dated: 16/09/2025 

Answerting Respondents 
Nadeem Ahmad Bhat 

District Mineral Officer, Budgam 
(7006583884) 

Budyam 
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The Ch°f Engineer, 

OFFICE OF THE SUPERINTENDING ENGINEER, HYDRAULIC CIRCLE BUDGAM 

ANNEXURE-I 

Srinagar 

Govt, of Jammu & Kashmir 

Kmr Jal Shakti Deptt. (Iri. & Fc) . 

Sir, 

No:-SEH/Bud/DB/ 223-65 

Date:- | S - -2022 

Sub:-Construction of Four Lane Ring Riad /Bypass around Srinagar City from 0+000 to 

KM 42+100 (Phase-I) under BHARATMALA PARIYOJANA on EPC MODE 

reg:- Disposal permit for Dredging of surplus flood material. 
Ref:-Executive Engineer, FSC Division Narbal's letter No:-FSCDN/CS/2765-67, 

dated:- 07-07-2022, 

Kindiy refer Executive Engineer, FSC Division Narba!'s letter No. regarding the 

subjected matter addressed to this office and a copy of the same endorsed to your office 

as well. In this context, the concerned Executive Engineer has reported that a joint 

inspection was conducted by the concerned Assistant Executive Engineer along with the 

District Mineral Officer Budgam and the Manager of Ring Road Mr. Deepak Pradan. During 

the visit, a stretch of Nallah from D/S of Sail Bridge upto U/S of Beeru Bridge was 

identified for extraction of Nallah Bed material. It was also decided that a detailed 

survey of the area shall be conducted jointly by the field staff of this department,. 

representatives of Geology and Mining Department and NKC PROJECTS PVT LTD to 

finalize the extraction mechanism, carriage plan etc. the Executive Engineer also reported 

that it was emphasized to the executing agency that keeping in view recent observations 

from the Hon'ble High Court and various environmental watch dog groups, the extraction 
of the material shall have to be strictly carried out in line with the mining plan which shall 

be approved by the department and extraction shall have to be strictly confined to the 

central cunnette only and all the suggestions were agreed upon during the joint inspection 
by the executing agency. 

The concerned Executive Engineer recomnended that the necessary NOC to the 
executing agency may be given for extracting Nallah Bed material from Sukhnag Nallah 
with the following riders: 

1. The work shall in no case disturb/damage monolithic structure of the protection 
bunds and in no way disturb water way of the Nallah. 

2. The excavated material shall be strictly utilized under prescribed rules and strictly 
for the said work only. 

3. The requisite royalty for the above mentioned quantity shall be deposited in the 
Government chest under prescribed rules and a copy of GR be made available to 
your office before commencement of the work. 

4. The permission shall be granted only after getting permission from Geology arnd 
Mining Department. 

Contd. on poge 2d 
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5. The executing agency shall be themselves responsible for keeping record of disposal 

site/sites and shall strictly monitor the disposal mechanism upto the desired 

dumping sites. 

6. The area from which GSB are extracted shall be dressed after completing the work in 

line with the requirements of the department. 

7. The executing agency shall strictly adhere to the mutualy agreed mining plan. 

Page 2nd 

8. The extraction in no way shall damage the Geographical profile of the Nallah. 

9. The extraction shall be carried under the close supervision of the field staff of our 

department. 

10. Before finalizing the mining plan, a rough quantum of the material to be extracted 

from the Nallah Sukhnag may be communicated by your end. 

11, A Liason Officer may be designated by the executing agency to ensure proper and 

meaningful communication between various parties. 

end please. 

Copy to the. 

The report is submitted for favour of further necessary action at your 

3. File 

1. Executive Engineer, FSC Division Narbal for information. 

2. District Mineral Officer, Budgam for information. 

Buigama 

Yours faithfully, 

Superintending Engineed 

Hydraug u, Circle Budgam 
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The Superintending Engineer, 
HydrautE Circle, 

Budgam. 

Sub: 

Ref: 

OFFICE OF THE EXECUTIVE ENGINEER FLO0D SPILL CHANNEL DIVISION NARBAL 

Fax/Phone: 01951-260223 

Sir, 

GOVT. OF JAMMU & KASHMIR 

& Aining 

Brdyan 

Emal:loodspllchannelnarbalgmail.com 

Construction of Four Lane Ring Road/ Bypass around Srinagar City from 

No. 0+000 to KM 42+100 ( Phase-I) under 
BHARATMALA 

PARIYOJANA on 

letter 
Budgam's 

EPC MODE reg:- Disposal permit for dredging of surplus flood material. 

Commissioner, 
(1) District Development DDCB/Dev/Demand/2786-87, dated: 14/06/2022. 

(2) Deputy 
Commissioner 

Budgam's letter No. 
DCB/LAS/022/1826-30, 

dated: 09/06/2022. 

In this connection, it is to report a joint inspection was conducted by the Assistant 

Executive Engineer concerned along with the District Mineral officer Budgam and the Manager of 

Ring Road Mr. Deepak Pradan. During the visit, a stretch of Nallah from D/S of Sail Bridge upto 

U/S of Beeru Bridge was identified for extraction of Nallah Bed material in question. It was also 

decided that a detailed survey of the area shall be conducted jointly by the field staff of this 

department, 
representatives of Geology and Mining Department and NKC PROJECTS PVT LTD to 

finalise the extraction 
mechanism, carriage plan etc. But it was emphasized to the executing 

agency that keeping in view recent observations from the Hon'ble High Court, and various 

environmental watch dog groups, the extraction of the material shall have to be strictiy carried out 

in line with the mining plan which shall be approved by the department, and extraction shall have 

to be strictly confined to the central cunnette only. All these suggestions were agreed upon during 

the joint inspection by the executing agency. 

No: - FSCDN/ CS/ 276S-7 

Dated: 2 /07/2022. 

******* 

As such it is recommended that the necessary NOC to the executing agency may be given 

for extracting Nallah Bed Material from Sukhnag Nallah, with the following riders: 

3. 

1. The work shall in no case disturb/ damage monolithic structure of the protection bunds 

and in no way disturb water way of the nallah. 

FSC Letlers 2022-23 

2. The excavated material shall be strictly utilized under prescribed rules and strictly for 

the saíd work only. 

The requisite royalty for the above mentioned quantity shall be deposited in the 

government chest under prescribed rules and a copy of GR be made available to this 

office before commencemnent of the work. 

Page 444 
Compuler openator 

(ESC) 
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OFFICE OF THE EXECUTIVE ENGINEER FLOOD SPILL CHANNEL DIVISION NARBAL 

Fax/Phone: 01951-260223 

4. The permission shall be granted only after getting permission from Geology and Mining 

Department. 

5. The executing agency shall be themselves responsible for keeping record of disposal 

site/sites, and shall strictly monitor the disposal mechanism upto the desired dumping 

sites. 

6. The area from which GSB are extracted shall be dressed after completing the work in 

line with the requirements of the department. 

GOVT. OF JAMMU& KASHMIR 

7. The executing agency shall strictly adhere to the mutually agreed mining plan. 

8. The extraction in no way shall damage the Geographical profile of the Nallah. 

9. The extraction shall be carried under the close supervision of the field staff of our 

departrnent. 

Emal:floodspllchannelnarbal@gmall.com 

10. Before finalizing the mining plan, a rough Quantum of the material to be extracted 

from the Nallah Sukhnag may be communicated to this end. 

Copy to the: 

11. A liason officer may be designated by the executing agency to ensure proper and 

meaningful communication between various parties. 

1. 

2.. 

3. 

FSC Letters 2022-23 

page-9 

Fil�. 

Chief Engineer, Kashmir Irrigation & FC Department Srinagar for 

information. 

Sudgan 

Yours faithfully, 

Assistant Executive Engineer, Flood Spill Channel Sub-Division 

Narbal for information. This is with reference to his letter No. 

FSC/SDN/175, dated: 05/07/2022. 

Executive Engineer, 
Yrlood Spill Channel Division, 

Narbal. 

Page 445 Computer operutor 
(ESC) 
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orfice of the Superintending Engineer, Hydraulic Circle Budgam ei,Fux Nu.01951-25562*, 6-mtlk sehydcirclelbudyumymullaom isIet development Comnissioner, 

olci- Construction of four lane Ring Road/Bypass around Srinagar city from Kn O+000 to Km 42+100 (Phase-I) under NHDP phase VII in the UT of 
Jamu &amp: Kashmir under Bharatmala Pariyo jana on EPC Mode-Reg 

Sinort ferm Disposal permit for GSB/Nallah Muck to be utilized for 
construction of Ring Road/Bypass around Srincugr City. 
Executive Engineer FSC Division Narbal's No-FSCDN/CS/6323-29 
deted:-08-10-2022. 

No:-SEH/Bud/bB/ SSIS-l9 
Date:- (8 -0 - 2022 

********%*** 

Apropos to the sub jec1 cited above, the Executive Engineer Flood Sp1li 
Channcl Div1sion Narbal vide his leiter No:-FSCON/C/4866-72 dated:-31.08.2022 
(Gipy enclosed) has stated that the short term dispesal permit in favour M/S NKC 
Fiects Pvt.Ltd for extraction of GSB/Naliah Muck to be ut1lized for constructior. of 
R:g Ro: aroundSr1nagar city in D1strict Budgam hasn't been accorded bybistrct 
tereiJ{f1cer Budgam so far, the matter was brought to your kind not:ce by the 
xve gineer and subsequentiy it was decided tu allow M/S NKC P:ojerts Fy1 i:: 

GSB/NGlah Muck, so that wrk on the prestigious grye* icr 
CTuciion of Ring Road dcesn'1 hamper. 

It is as such requested that the directions may be issued to the districr 

Mireral Oificer Budgam to allow M/S NKC Prcject: Fvt.Ltd to extract the GSB/Naliah 

Mu.« to the tune of approved|1500OMt in Sliuoanga Nallah sub ject to followin riGer 

1. The overall mining is regulated by Geolog; 
emp: Mining Department under 
provis:on of SR0-105-2016 and its upto date ammend1nents. 

2 The requirements of mining pian, envirornental clearance und consent to 
operate (if mandatory) may be secured fron M/S NKC Projects. Soft copy of the 
plan snai! be submittcd to Execuiive Engineer FsC Division Narbal by M'S NKC 

Projects. The boundary ci iha proposed mining plot shal be clearly denarcated 
before actual extructs. 

Frojec1s 

3 The list of Machinery/vehicles required to extract and ferry the mater iai 
fron N�!ah site t0 the constructior1 site ust be provided by M/S NKC 

4 "ke ninimg be allowed onty during day time upto 6.00 pin only and no nin.ng shat 
be pernitied during night hours. 

5. The ogency ili be entireiy responsiblc for ony damage to the 
pInbankments or any other infrastructure of the departmer, in case of 
arN colloteral damage to the embankmernt or any other hydraulic 
structure, the agency shall be responsibBe for its restoration gnd reors 
before continuning its job. 

OF7) 
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.1c lme cutting is allowed is allowed and considerable buf fer zones or the cither sides of the water course shall be maintained. MaxinUm depth of mining may be restricted to 0.8O neters of size of stoal depusition in consultat on with Assistant Executive Eng1neer concer neG ai thus department. 
8.it musi be ensured that flow of water D/s doesn't affect any PHE/Irrigation 

sup'y to farmers. A safe mininu distance of 200mtrs shal! be muur1ttirieed frt..". 
any hyorauli: stucture near the mining block 

3. M/SNKC Pryects will be indennify the Irrigation &amp:FC Departmert from. 
any damages to the public,life and property nearby. 

Apart frm above, it is reiterated that the agency M/S NKC Projects PVT.LtG 
S liable to pay consideration cost (Basic cost of material) in addition fo royaity harges 
and since the Geology &amp: mining Departnent is primary stake nolder for reguic;.ng 
itnir ninerci extraction including realization of revenue. 

Fepart submitted for your kind information and necessary action at your cng 

Copy to tng: 
i. Chief Erngineer, kmr Jal Shakti Deptt. (Irri. & FC) ,Srinagar for infornat on. 

3. Execue Engirneer FSC bivision Narbal for follow up. 
1SSistrcit Miniral Officer Budgam for necessary action. 

Yours faithfully 

2. Jont Direr,tor Geology and Mining Kashmir for information and n/u 

page-11 

Superinten�ing Engineer 

Biudgam 
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he District Development Commissicner, 
budgom, 

office of the Superintending Engineer, Hydraulic Circle Budgam Tel./Fax No.01951-255o22, Emeil: selhyde irebulgamcogmul im 

S:, 

Sub ject-Construction of four lane Ring Rodd/Bypass around Srinagar city fror. 
Km O+000 to Km 42+100 (Phase-I) under NHDP phase VII in the UT of 
Jammu &amp: Kashmir under Bharatmala Pariyo jana on EPC Mode-Reg. 
Short term Disposal pernit for GSB/Nalian Muck to be utilized for 
construction of Ring Road/Bypass around Srinaagr City. 

Foceipt No. 

%*********** 

Galed 

Noi- SEH/Bud/bB/ S6))-2 
Date: -0 -2022 

Thus of fice letter No.- SEH/Bud/DB/5515-19, dated:- 8-09-2022. 

Copy to the: 

Kindiy refer to th1s cffice above referred letter wherein the exta:t:or a 

moteria! was pruposed to be taken out from Shaliganga Nallah due to errcr whiie cs the 

actuci extraction zone is proposed to be Sukhnag Nallar:. 

It is requested that necessary correction may kindly be considered in this marier. 

3. Executive Engineer FSC Division Narbal for follow uD. 

ADistrcit Miniral Officer Budgam for necessary action, 

Yours faithfuly. 

2 Joint Director Geology and Mining Kashmir for information and o/a 

Superintelaing Engireer 
Hydraulic Circle Budgam. 

1 Chief Engineer, Kmr Jal Shakti Deptt. (Iri, d FC) , Srinagar for informarion. 

+ 
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ANNEXURE-II 

mhn h 

Govcrnmcnt of' Jammu & Kashmir 
Officc of the Deputy Commissioner Budgam. 

I'nat dcbnlgam@gnail wm Tele:)1951-255203 

Minutes of the Meeting 
A Meeting of District Level Single Window committee constituted was convened under the 
chairmanship of Deputy Commissioner, Budgam on 2nd of November 2022. 

At the onset a review was held about the progress achieved in the project. Additional 

Deputy Commissioner, nodel person of the Committee gave the presentation about the current 

status of the project along with the expected time line, Each Committee member also gave 

specific inputs about their respective departments. After the initial briefing, a threadbare 
discussion was held on various aspects of the project especially involving interdepartmental 

cOordination. 

The issues discussed along with the decisions taken as given under 

Issue 1: Delay in approval of STP of Clay gty. 50,000 MT by JD Office. The DMO informed that 
the matter has been raised with the Mining Department who had given assurance for early 
favourable action. Currently permission of only 5000 MT is given which get exhausted in few 

day 

Decision: The Company shall submit a detailed STP which shal be forwarded to the Joint 

Director, Geology and Mining Office, Kashmir for Approval for single time clearance. DMO-shall 
facilitate in preparation and submission of the plan. Meanwhile the Company shall also explore 
the options of applying for quarry license. Meanwhile DMo shall see to it that all pending 
proposals are cleared within 7 days. 

Issue 2: Non-availatbility of sufficient mining materials in the Project area. 
Decision: The company along with the Geology & Mining Dept. will do joint survey and suggest 
up or identify mining areas sufficient for the project. 

Issue 3: Demand of consideration cost for dredging GSB materials from Sukhnag Nala by 
irrigation dept., Narbai Division. 
Decision: The Committee walved off the Consideration Cost to lrrigation department, Narbal 

division subject to the vetting by the concerned department. 

Issue 4: STP from DMO Budgam for extractions of Soil / Earth from borrow not received yet. 
Decision: Al the STPs to be provide by DMO Budgam for Borrow areas at Gowherpora, Ichkoot, 
Kunzwera and Magam as per the relevant rules and regulations in a time bound manner 

Issue 5: Approval of 2,00,000 MT Boulders Sukhnag Nala not received yet from Superinten ding 
Engineer, Flood Control, Budgam. 
Decision: SE FC &I directed to issue the necessary clearance within one week. 

Issue 6: Non-compliance of the company with respect to the generation of e-challan. 

Sadyan 
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|islon: ('mpany lo ply nuterinl lnden velicles only with valld e-thallans and also cnsiure all 
tlhe vehiclcs of tlhe ('onmany are GPS enubled und the samc is sharcd with DMO and A[C, 

Issue 6: The l:-Challam tine limit is only 2 hours but vchicles take a long tirnc to rcach thcir 
lestinations. Also sonetines there is delay in approval of thc F-Challan. 
Decision:Thc duration of the E-Challan sluall be cxlendcd up to 5 hours by the Office of DM) 

Tudgann. Also The permission should be pruvided within 5 minutes by the Office of DMO Budgam. 
ADC shall personally monitor this and submit daily rcport. 

Issue 7: CTO of Crusl1er not yet received in spite of regular follow up. 
Decision: ADC o takc up thc matlcr with the conccrncd and cnsure carly rcdressal. 

In order to cxpedite the process it was also decided that any letter/ order from the chairman of the 
committec shall bc trcatcd as a NOC by all the conccrned 

Finally all the Committee members were directed to send daily status reports to the ADC who was 
furthcr directcd to cnsure any issuc which might emerge are resolved in rcal time basis. 

The next date of mccting was fixed on 18-Nov-2022. 

Project Coordtnator NKC Project Private Lt. 

Assistant Director F1sheries Budgam 

District Minera Officer Budgam 

Wildlife 

Executive Engineer Flood Control Dlvislon Nàrbal 

Dstrlt Pollubor cohet bumLOMier tudgam 

Chlef Agrlcukufal blficer Budgam 

stant CommissonerHevehye, todgam 

Budgan 

Assistabiretor tourism Budgam 

Dlstict SConspadton Officer Budgam 

DNisional forest ofse pP Budgef 

Executlve Engineer gation ldgam 

Executiúé Engineer PbD Budgam 

Chetttorculture Officer Budgam 

Superinty Ehgineer Hydrauje todqam 

Depuy Congisibisr Budgam 

Project Director NHAI 

Additional bescky Comms 
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District Mineral Officer, 
Budgam. 

ANNEXURE-III 
Government of Jammu & Kashmir 

Office of the Deputy Commissioner Budgam Email: dcbudgam@gmail.com 

Sir, 

No: DCB Ps- tmýe aa| 433-35 

Copy to the: 

Subject: Construction of four Iane Ring Road/ Bypass around Srinagar Ciy from Km* 
000 to Km 42+100 (Phase-l) under NHDP Phase VIl in the UT of Jammu and 
Kashmir under Bharatmala Pariyojana on EPC mode-Reg, Short term Disposal 
permit for GSBNallah Muck to be utilized for construction of Ring Road' 
Bypass around Srinagar City. 

Tcle:01951-255203 

Dated: 12-11-2022 

Kindly find enclosed a copy of letter No: SE (Hyd)Bud/2022-23/5971-71 dated: 
12-11-2022 received from Superintending Engineer, Hydraulic Circle Budgam addressed 
to this office also among others copy as well to your office regarding the subject cited 
above. In this connection I am directed to request you to look into the matter and take 

necessary action immediately. 

1. Superintending Engineer, Hydraulic Circle Budgam. 
2. Executive Engineer, FSC Division Narbal. 

Yours faithfully, 

Assistánt ComAissioneRerenue, 
Budgam. 
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Government of Jammu und Kushmir 
Offiee of the Superintending Eugineer, Ilydraulie Cirele Budgam 

Tel/ax No.019$1-255622, B-mulli sclydclrclebudyam®ymallcom 

hhe District Dev. Commissioner, 

Baxgan 

Sir, 

Sul:- Construction of four lane Ring Road/ Bypass around Stinagar City from Km 0+000 to Km 

42+100 (Phase-I) under NHDP phase VII in the UT of Jammu & Kashmir under Bharatrnala 

Pariyojana on ElPC mode-Reg. Short term Disposal permit for GSB/ Nallah Muck to be 

utilized for construction of Ring Road/ Bypass around Srinagar City.. 

Ref- This office letter No. 
SEH/Bud/DB/5622-26 dated 21.10.2022 

Copy to the 

in continuation to the above rc ferrcd 
communication and as decided in the meeting 

02-11-2022 (Single Window Clearance), the total quanities approved for extraction from extraction 

zones of Sukhnag Nallah is 200000 MT. 

No: SE(Hyd)Bud/2022-23/SH-% 

Datcd. 12- 11/2022 

The remaining terms and conditions shall remain as already 
communicated. 

Yours faithfully, 

Superínternding Engineer, 
Hydraulic Circle Budgam 

1. Chief Engineer, Kmr Jal Shati Deptt. I&FC, Srinagar for information 

2. joint Dircctor Geology and Mining Kashmir for information and necessary action 

Page 16 

3. Executive Engineer, FSC Division Narbal for fallow up 

4. District Mineral Officer Budgamn for necessaty action. 

Sadgam 

of 
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The District Mineral Officer, 

Budgam 

OFFICE OF THE DEPUTY COMMISSIONER BUDGAM 

DCB/SQ/2023-241 5Eln 

ANNEXURE-IV 

Sir, 

GOVERNMENT OF JAMMr AND KASHMIR 

Subject: Development of existing NH-1 from existing Km8.660 to Km33.775 as part of 

Copy lo 

Dated: 12.03.2024 

Srinagar Ring Road Phase-l (Design Ch,41=907 to Ch.66-609 of Srinagar 

Ring Roadlon EPC mode under Bharatmala in the UT of J&K. 

I am directed to enclose herewith report submitted by the Executive Engineer, Flood 

Spill Channel Division, Narbal Budgam vide letter 
No.FSCDN/CS/8602-05 

dated 11.03.2024 

regarding the subject captioned above. 

In this context, it is requested to take appropriate necessar action in ght of 

laws/rules governing the subject matter under intimation to this ofigé. 

1. Depuiy Commissioner Budgam for iavour of informalion. 

2. Project Director, NHAI Srinagar for information. 

Dubiad Kianal fco 

Yours faithfully, 

Assistant Commissioner (Rev) 

Budgam 
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the Superintending Englnoe, 
Hyd1aullc Chcle Budgom. 

Sub: 

Ref: 

OICE F THE UXCUIVO BNGINEIR PLÖ00 sHL CHNNHEL bivitioR MARRAL 
tmallloodspltthinnelnahthyrnst com 

Sir. 

Developmenl ol exiatlnig NH"1 Ihom oklstlng km8.b60 lo krn33.775 04 purt ot 

Siinagar Rlng Rogd Phse- (Dóslan Ch. iwY0/ to Ch. bh=697 ! Srinagar 

tlng road/ on EPC mode under Bhtolrnulu In Uf of J&k. 

Asnislant Commlslone Rovenue Budgam's lolor No. 
DCB/SO/2023-24/S602-5U05 

datod: 0;03/2024. 

Wilh reterence to above 
SUbjectedmalter, 

in this 
Connection, it s t or 

inot the Assistanl Commissloner Revenue Budgom hos 
requested for issugnce of 5.00 Lakh MT 

of Noliah Mukh/RBM for lhe above referred 
goverhment 

work. 
Accordingiy 

ire rert w: 

sUUuini igy ¢ssisiuni Executive tngineer 
Concerneg 

wierein ne has 
repu:iei 

ii 

mGleng! of 5.00 Lakh M Ís avallagble at DIS & U/S Kangioora Bridge from SuKhnIg i 

0s shown in the enclosed site plan with coordingles, The permíssion moy Se gror:e 

Subject lo Ihe following conditionsi4 

Copy !o the: 

1. 

2. 

Dalod: -|/ y2024 

3. 

4 

5. 

The work shall.In no case shall 
disturb/damage 

the 
monolitthic 

structure of the protectlon bunds and In no way disturb the water way 

of the Nollah. 

The excavated mnaterlal shall be strlctly utillzed under 
prescribed rules 

and strlcily for the sald work only. 

The requlsite royalty and other applicable 
charges and cost under 

rules for the above mentioned quantlty may be recelved rom the 

contractor and a copy ol GR may be made available to this office 

before 
commencement of the work: 

TSCLettes 2023-21 

The executlng agency shall be themselves responsible for keeping 

record of dlsposál sites/sltes, and shal strictly monltor the disposal 

mechanlsm up to the desired dumping sltes. 

Final permisslon may be granted after full filing all codal formalties. 

Nouss.fathfully, 

1, Chlet Engineer, Kashmlr Ilgatlon & FC Department Stinagat to 

Informatlon. 

xecutlve Englneet, 
ood Spll Channel Division. 

Narbal. 

2. Assistant Commlssloner Revenve Budgam for Informatlon. This is with 

relerence to his letter No. refered above. 

4, Flle. 

3. Assistant Executlve Englneer. Flood Spll Channel Sub-Dlvislon Natbal to 

Information, Thls ls wlth referençe to his letter No. FSC/SDN/723, dated: 

11/03/2024. 

(S) 
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Ph: 7006790407 

ANNEXUREV 

OFFICE OF THe DISTRICT MINERAL OFFICER, BUDGAM 
GEOLOGY & MINING DEPARTMENT 

SIDCO COMPLEX OMPORA BUDGAM 

GOVERNMENT OF JAMMU & KASHMIR 

Whereas, a disposal permlt has been lssued in favour of M/s NKC Projects Private Ltd. 

Vide this offlce Order No. 
DMO/Bud/DGM/F-106-11/2849-2856 dated 24.10.2024 

against the online Application vide tracking id No. 1051853182 for lifting of 5000 MT of 

Nallah Muck fromn Sukhnag Nallah Downstream Sall Bridge to Up-stream Beerwah 

Bridge with a validity of 20 days w.e.f 24.10.2024 to 12.11.2024. 

ORDER 

Whereas, another disposal permit has been issued vide this office order No. 

DMO/Bud/DGM/F-87-11/2667-2674 dated 22.10.2024 in favour of Tarig Ahmad Mir S/o 

Jalal-ud-din Mir R/o Url Chersoo Pulwama agalnst the onllne Appllcatlon vide Tracking 

Id No. 1835836199 on the requisition of Executiev Engineer, R&B Division Budgam vide 

letter No. EE/BRU/1475-76 dated 03.06.2024 for the work "Up-gradation of Aripanthan 

inner links (length 08 Kms) sanctioned under NABARD" for Ifting of 3458 MT of 

GSB/Nallah Muck from Sukhnag Nallah at Ohangam, approximately 2000 Metres 

Downstream Ohangam Bridge with a validity of 14 days w.e.f. 23.10.2024 to 

05.11.2024. 

Whereas, Assistant Director Flsherles, Budgam vide his office communication No. 

ADF/Bud/2024-25/1063-68 dated: 18.10.2024 followed by ADF/Bud/2024-25/1088-93 

dated: 28.10.2024 has intimated that Sukhnag Stream being a designated Trout 

Stream that harbOurs varied species of fish fauna has recommended that No Short 

Term/Disposal Permits may be issued for extraction of River Bed Material from any 

fisheries resources without seeking necessary clearance /NOC from the Fisheries 

Department. 

Copy to the: 

In vlew of the above, the presentiy operational Disposal Permits issued vide No. 

DMO/Bud/DGM/F-106-11/2849-2856 dated 24.10.2024 In favour of M/s NKC Projects 

Private Ltd. and vide No. DMO/Bud/DGM/F-87-II/2667-2674 dated 22.10.2024 in 

favour of Executive Engineer, R&B Division Budgam through Tariq Ahmad Mir S/o Jalat 

ud-din Mir R/o Chersoo, Pulwama are kept In abeyance with Immedlate effect till the 

0ssuance of NOC from the Fisherles Department, Budgam. 

No:- DMO/Bud/DGM/F-21/293->) 

Dlstrlct Mineral Officer, 
Geology & Mlnlng Deptt., 

udgam 

Dated: >.10.2024 

1. Deputy Commisloner, Budgam for favour of Information please. 

2. Joint Director (K), Geology & Mining Departrment, Srinagar for favour of 

Information please. Page-20 
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3.Assistant Director Fishertes, Budgam ror iomadon. This has referernce to hle 

omoe Communcation Nos. ADF/Bud/2024-25/1063-68 dated: 18,10.2024 

followed by ADF/BUd/2024-25/1088-93 dated: 28.10.2024. 

4. Executive Engineer, R&B Division Budgam for information. 

5. Executive Engineer, FSC, Division Narbal for information. 

6. Area Incharge, Beerwah for information and compliance. 

7. M/S NKC NKC Projects Private Ltd. for Immediate compllance. 

8. Tarlg Ahmad Mir for Immediate compllance. 
9. Office file. 

Seolgg & Mising Bort 

Pge-2t 

District Mineral Offiçer,... 
Geology &Mining:Deptt, 
Budgamg 
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Govermment of Jammu & Kashmir OFEICE OF THE DEPUTY COMMISSIONER BUpGAM 
Subject-0.A No. 1211/2024 tItled Rata Muzaffar Bhat V/s Unio Territory OT JKOthers (Constttutlon of Commtee for assessment of damage caused due to Mining/Short Term Permlts). 
Whereas, Principal Bench of Hon'ble National Green Tribunal vide order dated 2A0 
2025 in the subject case directed for assessment of damage caused in the area 
involved in the instant case, on the basls of short term permits; 

ORDER 

Whereas, it has been observed that in connection with the issuance of short-term 
permits for extraction/mining operations, the report submitted by the District Mineral 
Officer (DMO) mentioned that no Short Term Permits were issued but only Disposal 
Permits were issued and the DMO Budgam has not indicated the extent of damage, it 

any, caused due to the said activity; 

Whereas, it is necessary to ascertain the actual nature and quantum of damage 

caused, due to such activity; 

Now, therefore, for the proper assessment of damage, a Committee is hereby 

Constituted under the chairmanship of Sub Dlvisional Magistrate, Beerwah with 

the following members: 

1. Executive Engineer, Flood Spill Channel Division Narbal - Member 

2. Divisional Forest Officer (DFO),Budgam - Member 
3. Block Development Officer ,Beerwah and Sukhnag-Member 

4. Distict Mineral Officer, Budgam (DMO) - Member 
5. Assistant Director, Fisheries, Budgam - Member 

Terms of Reference: 

ANNEXURE-VI 

1. The Committee shall visit the site(s) and conduct a joint inspection to ascertain 

the extent of damage, if any, caused due to mining/short term permit 

operations/illegal mining (f any). 

By Order 

2. The Committee shall prepare a comprehensive report regarding the nature, 

extent, and impact of such damage along with specific recommendations. 

3. The report shall be submitted to this office within 05 days positive 

PARAl cc /2096/ 'S?-8 

Copy to the: 

Addl. Deputy Cormmtssioner 

1. Sub-Divisional Magistrate Beerwah for information and necessary action. A 

copy of the said order is enclosed. 

Executive Engineer, Irrigation & Flood Controi Division Narbal - Member 

3. Divisional Forest Officer (DFO),Budgam - Member 

4. Block Development Officer ,Beerwah and Sukhnag-Member 

5. District Mineral Officer, Budgam (DMO) - Member 

6. Assistant Director, Fisheries, Budgam - Member 

7. P.A to the Deput÷ Commissloner, Budgam for information to the Deputy 

Commissioner. 
Pa22 
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH. 
NEW DELHI 

In the matter of: 

Raja Muzaffar Bhat 

Verification: 

Versus 

age-28 

Q.A No, 1211/2024 

. Applicant 

Union Territory of Jammu & Kashmir & others 

......4 

...Respondents 

I, Nadeem Ahmad Bhat, Age 42 years, presently posted as District 
Mineral Officer, Budgam do hereby solemnly declare and affirm on oath 
that I have read the contents of Para 01 to 12, which are true and correct 
to the best of my knowledge and belief and also are true and correct on 
the basis of information available on the records. 

Affidavit in support of Action Taken Report. 

Deponent 

Verified on this 16th day of September, 2025, that the averments 
made hereinabove are true and correct to the best of my knowledge and 
nothing has been concealed therein. 

Depónent 

Seolyy 
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